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PER: ARCHANA WADHWA 
  

Nobody present on behalf of the appellant, accordingly, we 

have heard learned Authorised Representative Shri Rajeev 

Ranjan and have gone through the records.  

2. After condoning the delay in presenting the appeal before 

Tribunal, we note that there was a delay of 5 days in filing the 
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appeal before the Commissioner (Appeals), he has refused to 

condone the said delay and have rejected the appeal on the 

issue of time bar. We find that the delay was only 5 days and the 

Commissioner (Appeals) was within his powers to condone the 

same. As such, we are of the view that the delay being much on 

the lower side, should have been condoned by the Appellate 

Authority. Accordingly, we condone the delay in filing the appeal 

before him, set aside the impugned order and remand the 

matter to Commissioner (Appeals) for decision on merits. COD 

as also appeal is disposed of in above manner.  

 (Dictated and pronounced in open court) 
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